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will hold a test and merit will be the only
consideration for recruitment. Uptil Ja-
nuary 1980, no news came from the Port
Trust  about the examination. Last
year I enquired of the Chairman
about the position of recruitment and
1 did not get any reply. At the same time
recruitment has been done through
Employment Exchange, while the appli-
cants have been kept in the dark for
nearly 1 1/2 years.

Suddenly, the application fee has
been refunded after drawing Rs. 5 lakhs
on one day and many M.Os have been
sent from different places like Tuticorin,
Madurai, Madras, Tiruchirapalli and
Srivaikuntam. What is the hurry in re-
funding this from different places ?
The applicants have purchased guides,
notes, ectc. for preparing for the exami-
nation. They have spent much money
on this. They have all been shocked to
received back the fees, instead of the
hall tickets. No examination has been
conducted. It would have been better
if an announcement cancelling the re-
cruitment had been made. For two years
the money had been in the Bank in the
name of Port Trust earning interest
for the Port Trust and other benefits
for the Bank. The government owe
a reply to the general public. What
was the sudden need for giving adver-
tisement about recruitment ? How
much money had been received from the
aspirants ? In which Bank it was depo-
sited and what was the interest earned ?
What was the reason for dropping the
proposal of recruitment ? What was the
need for withdrawing the entire money
on one day ? What was the need for going
to different places for sending the M.
Os. ? How much was spent on travelling
for this purpose ?
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FacTory IN CHITTORGARH

Mo frdstT  Fwi @t mwaaw

FEBRUARY 27, 1981

‘Rule 377 276

WX YR a8 3@ F @9 fady
e feamn 98 w@r €0

Gazdy Wit @el & gaw
fawz & fF ag sl & &fas oftam &y
ge-eged # W g |
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SHRI SOMNATH CHATTERJEE
(Jadavpur) : Mochini Cotton. end Textil
Mills in West Bengal is lying closed since
February 28, 1980, as a result whereof
2,500 workers have been rendered job-
less. The Government of India had
issued Notification under Section 15
of the Industrial (Development and
Regulation) Act appointing an Investi-
gation Committee to go into the affairs
of the Mills. It ga understood that the
enquiry report hias been submitted as
early asin November, 1980. The Mills,
if properly managed will be a viable
concern. The continued closure of the
Mills is not only affecting production,
but has reduced the large number of
workers to the level of starvation and
is also seriously affecting the economy
of the State. It is a matter of regret and
concern that in spite of several representa-
tions made by the Workers’ Unions
as well as the Government of West
Bengal, the Central Government has not
taken any step for the take-over of the
Mill. T request the Hon’ble Minister
of Commerce to take immediate steps
for the mm.‘mg of Mohini Mills so
that the Mills can start production and
the workers get back their jobs.



